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Dt. 09.01.200g
Hon'ble Mr. Justice R.R.R. Trivedi, v.c,
Hon'ble Maj. Gen. K.K. Srivastava , A .M.

for the I'€spondents;

2% By this o0.a, applicant hasg challenged the order
dateqd 18.12.2001/26.12.2001 by which he has been
transferreqd as Director, Door Darashan Kendra, Varanasi
to Door Darashan Kendra, Mau. In plaée of the applicant

the applicant has submitteg that before coming to this
Tribunal, applicant fileq representation before D.G.,
Door Darashan on 31.12.2001 (annexure a- 1), However, the

Varanasi which is also Pending, Considering the facts
and circumstances of the Case, in our opinion, the ends
Of justice will be served if the r'espondent No,?2 namely
Director General, Prasar Bharti, Doordarashan Bhawan,
New Delhi is directed to decide the Teépresentation of

the applicant within a specifieg time by a reasoneg order.,

3. The 0.A is dccordingly disposed of finally with
direction to D.G., Prasar Bhart{, Doordarashan Bhawan,
New Delhi (respondent No.2) to decide the.representation-

of the applicant qat, 31.12,2001 by a I'easoned order within

& period of one month from the datgkof comnmunication of
this order, It shall also be opened to the applicant bo
make an application to keep the order dateqd 26.12.2001

L

““to th
Copy of this order shall pe giveq/witﬁiﬁtﬁﬁshours.

Member- 2, Vice-Chairman,



